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NOTICE / ADVERTISEMENT

Empanelment of Advocates / Law Firms for representing the National Anti-profiteering
Authority and Director General of Anti-Profiteering before various Courts and Tribunals.

A panel of Advocates / Firms and Senior Standing Counsels for representing the National Anti-
profiteering Authority (NAA) and the Director General of Anti-Profiteering (DGAP) before various
Courts and Tribunals is being drawn. Law Firms and practising advocates are eligible for
empanelment.

The qualifications, experience, schedule of fee, other terms and conditions and the proforma
application as have been prescribed by the National Anti-profiteering Authority vide its Guidelines
for empanelment of advocates/ law firms for representing and assisting National Anti-

profiteering Authority and the Director General of Anti-Profiteering before various
Courts/Tribunal etc., are available on the Authority’s Website at www.naa.gov.in.

Eligible applicants may send their applications to the Secretary, National Anti-profiteering
Authority, 6th Floor, Tower-1, Jeevan Bharti Building, Connaught Place, New Delhi-110001 within
15 days from the date of this advertisement.

Important Notes:

(i) The currently empanelled advocates/firms have to apply again in pursuance of this notice as a
new list of empanelled advocates/firms would be drawn.

(if) Advocates who have forwarded their applications/CVs to the Authority from time to time for
empanelment are requested to apply afresh in the requisite format as per the Guidelines.

For and on behalf of
National Anti-profiteering Authority
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